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leased out to the Maharashtra State Elec-
tricity Board. This is a very extraordinary
situation which we are not able to under-
stand. I am given to understand that the
monthly expenditure is of the order of
Rs. 840 croress. They are recovering
about Rs. 40 crores and the rest of the
money they just don't have. That means
the amount of money that they are going
to get even from the private parties is
going to be spent as revenue expenditure.
If the money which they are getting is
going to be spent as revenue expenditure
for payment of regular monthly bills to
either the employees or others, then, of
course, it would be a very extraordinary
situation which needs to be looked into
by the Government of India. Mightbe, at
some stage, the hon. Members can ask,
"After all, it is a State subject. How can
you raise it here?"

I would like to mention another factor
and that is about one multi-national com-
pany called "Enron". They have also
completed their erection and they are
going to start generation of power and
they have thereatened that of the cheaper
electricity which is being produced by
TATA and BASES, almost 8 million
units will have to be given up so that they
have to purchase only from Enron. As
regards this Enron project, a counter-
guarantee was given by the Government
of India. Now the new Government
seems to have made an announcement—I
do not know about it—on the very first
day that the State Government have been
empowered to invite foreign investment
on electricity generation to a limit of Rs.
1,500 crores. They can enter into negotia-
tions and finalise the deals up to that
amount. They need not come to the
Government of India at all. I doubt
whether they will be able to do anything
unless the Government of India gives a
counter-guarantee. These are all matters
which definitely need to be gone into.
The employees have given notice that if
these sets are going to be sold to private
people or if they are going to be given on
lease, they will go on strike. If there is
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going to be a State-wise strike and if
there is total mismanagement as is being
brought to our notice, I have no doubt in
mind that there will be a difficult situa-
tion. We have been resisting counter
guarantee and insisting that counter-
guarantee should not be given to the
multinational companies. Even the World
Bank in its report has stated that they
should face the music themselves. Why
should the Government of India give a
counter-guarantee for such a proposal?
But in spite of all that, the counter-
guarantees have been given and that is
why there is a very alarming, a very
disturbing situation, in Maharashtra. I
have no doubt in my mind that this is
going to be a first-class crisis in the
electricity sector in Maharashtra State,
and the Government of India, if the
counter-guarantee is invoked, has to shell
out the money to the multinational com-
panies. So, this is the situtation which I
would like the Prime Minister to clarify.
Maybe, I am making this kind of a
statement on the basis of a report which I
have read. I would like to have the exact
position. I would like to know what the
prevailing situation in that area is and
what is being proposed to be done in
order to see that such kind of misman-
agement is stopped and the Government
of India is not asked to make good the
losses, which the multinational companies
are going to incur, by way of invoking
the counter-guarantee. Thank you, Sir.
MR. CHAIRMAN: Now Motion of

Thanks on the President's Address, Shri
Sunder Singh Bhandari.

MOTION OF THANKS ON THE
PRESIDENT'S ADDRESS

it gex R Wit (M) ¢ [l
HEIed, § YT HRa g b :-

ITsEUfer 25 AT, 1998 Bl UG BI QAT
auelt @ wfwfod o d Fur o
STHTYOT T § , 3995 g TR & e,
S 99T & g9 9 ¥ SRR &, Ieeuf &
gy B1fées Faerar fid &d & 1
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Ty AEEd, IIgufd Sft &1 a8 Iffmyor 39
T 1281 AHEH & A HIS BN B 91
g e | < A Ugl W A g ¥ | 11l
BT & R I T A W) 1, IR
AT IS < $B WA R Gali b A1 A AT
T 3R FE TS T P BY § IIRBR AW 3MS
off U= R 1 ARPR I |Ha TE1 galm | a7
3R qRIeT07 BT TRBR T & AR TRBR T
F IR 2 AT & a1 8 R A Y AT PRI
DI F19d M TS | 39 IR ST FHI B G PR DI
YIS $O 8BS dd g3l © | g1d b Y4 3T Sl
$ AT TSI B AR ST gIet 7 A1
ST 3R IRUTRGHY AR ST 91T qad
TSI UIET & WU H 39 IR W SR TS | 3fR”
I |

wReg R A IR W 787 oY ofR o9
ICYRT ABIEY 7 BAR AT 8 oied fIwR)
oI BT oo fRRATT wse &-e & forg wa,
ql IBIF W% HEl fb W U We ggad dl
T T Afed R off 89 AR IR 31U
EHd Fig B BT TIT IR vl & | g ufy
HEIGT 1 T Sl & Adrelt W uxreef foma
R H I3 Al W Uga b aroreh <iY
Y T H3 B MY AT TWRBR I BT
IR 3T 90 iR <9 foF & 3R S
fareqr 9q e v & forg 9= ARG fama)
311 519 # 3Tah FAT &S § T | I "1 g3
B g&! 2 3R 71 AMaR $I HH TWBR DI
farearT &7 A9 U B T ® iR WRBR §9H
B YRS TS T 81 gt 2|

Harer @l gl & b Ul aRRfer 4 o9
& ST AR RT SATET-SATET ST g1 8, T
YRAT B Y7 I 91 a1 99 8 {5 ahad
AOREY | T1fR &R {31 adhaer #ot REY & B
N IRPR e T81 ol | afed g aie 3
{ET BT TS 3N & SFH g7 HAIRS! I8
TR T Y& B TRITTHT 8 3R 399 3MeR IR
B B B TP T UG & gdied Bl
gl s I WE AR U S 99 &
AT T I &, M ARG 6 AT T
IGd &, SID] BA B BlY SAb  HeYy H
qrferamie A UTe R BTy BIg qRIebT
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BH 9110 99 Ugfa Bl TR B 3R 99 MR )
IRBR B STebTel b foIT Tl BT IAAR <

AR ST1at Uret =1 oo |ifihee! W g1
T 27| R |1 gATq Toder o S=i W 37
U AN W A oSl 3R gAE H o9
SR MY 3R AIDHR MBI GHEAN gs dl
Tt Tl 7 SIS TSR AN B IR § R
TP F IRPR g1 & SHP o7 T 2ol TorsT
IR | @ifae 919 § {6 sroeR-eme wiféa
P PO Aol BISHY I§ -2cl Yorsl &1 B |
et & ABEET U STE R HRE Bl I8
WHR def g8 © TP A Uorel H iR S f
Y HA T IR SMYARG R I8 WReR
TS YOSl I 81 YU BRYSRIT HIHT HRA
¥ foy goveg ¥ 3R 39 &R ¥ 98 e | fh
oG, B T e yolsr §, 99 UoiS]
U1 SIS 81 I8 WBR PV 3R IR AP Sl
T SIS 8T AT B BT ATEa 8, § 37U
WRBR B AR Y FL AT PR Fhdl § [ o9
Tft Ted e arelt wiféat 7 e v Req
A ToleT WIaR fhar 8 @1 I8 Taede &1
BfcHe I A YoreT ad A 2 iR 91
faear & fF I8 AR I I ToieT & MR
W AWM ARG B JAYd ARG < P
T, 397 B GIaw AR e S+ & fog
fifad vy 9 39 39 BT AAT B A e 8fT
| HEIGY, § IR.UH. Q. $T 4& § iR
3R TH. PT ASH H 39 997 A § o9 H STiar
el e g o, 99U 9§ SHd WE g,
3T 50-55 ¥TeT 81 7Y | 39 BRI A e F AWHIR
TR I H 21 N WY & ABIRT AR 9 8k
TS & fAfi =1 &5 PR R R E | Bls e &
GFHE, IS SAMTHATHE, DS dhIA S Bls
TR I 99 vH wrEc B o avE 8 ige-
BRI 7 B9 W9 U AR I JHIAd 8 W
JTUT-379 &1 H 31T AN I HTeF b & 379 -
3T ST H 3T AT T AT o & U &5 &
foTQ ST 11 <1 |aT &1 3R 9 < F WIS
JeRe2T HRAT T8 &, IFH (51 U BT g &
A TEA Tel ¥ | R Q. 37T T8 WK g,
faee f&g aRve 3R U 1! AT89 & Sl 3T
9 o fAf=T &= § 31 & 9=, 25 ATl | 30 AT
3, 40
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AT Aol B PR XE 81 U SATSC — hidvell &
T EH 17T 954 €, b g% b (eI 3 S
B &, TP —GER Pl Helg Idl & 3R FT-370
&3 H §Eb I ok BIRA 8, SP e,
ST AIGHTT b ATPel, I AL b o,
HIhRCT % TGl e Y B HH B 8
Isa as o g aa el g

4} $91 391 I1ET (ITR U<Y) : GHMAfT S,
T TP FaRAT BT U & ..(FELIH)... BT
IRRAT BT U TS 8 b Aemfew rgufay sft &
AfTYor R Fat Il I8 B A g {E
HeRT ff 7 39&T YURH fhar ¥ ofes a7
AR IR 39 F& H AR TA.TH. BT IR © |
I WRBR R HIN? ...(FGHH).... Igafay
STt =¥ 1= ST § RIT HETE 2 ...(FALTH). .

oY |umEfey : g3 <9 o R g9 A
o Iy o fargrag g a1 =g |

Y $91 &9 AT : ARIAR, § U a1 gy
P | ...(FFHTH)...

Y U : e § BT AR BT U
TATET | S T UR BRI &7 ...(FGIH)...

$t $91 ¥4 Ie9 : AR, H AN
arEAT g | H YU a1 QR PR I 2

ot |uTafey : < 9 TET | AR a1 us
TS, AT |

o} S 37 Aeg : H Weu § P8 e §
HEMEH Ul Sft 5 S |eAl & 9
ST H AT & 3R S WY R g=IaTe
BT UG 99 e H faarre I 8 | /=
HSRT Sfl 39 IR 39 @R X+ & oY &< gy
2 QIfe T I 9999 9 IR UA.T9. H &, T famr
3P T 3R J T B IR ¥, 39 ORg Bl 9
PE PY J 59 ASH H U IRE ¥ 3IR.UN.TH. BT
TIR SRIEE |

it Ul : 921, PIS TR T8 B B B
TOY PTG BT YN TRl B | AW
ST, 500 IS IR BT UH LI B |

ot Preliat T11 agadt (ST wew) : d
3MMIHT Wit R AR IR E |

2 v e dor : i w81 Al syer
FRRY T8 8 | 89 AN ofF 91991 F AR &
al el gl uifeifead uret & A1 | gHIRT
ddy 7, T S9P fScH B 8H  AEG T |
Lol Ul B Qe okl © SR aaHE
ARBR H 41571 T HoR UIER S |

BH 39 91 &l Gl © b o &l 7 W Sl
TGRS TATHSAAT YT BB SI-gTHY
AT I HI, Ueleadd Fedfdfeard &1

SHRI SURINDER KUMAR SINGLA
(Punjab): One clarification, Mr. Chairman.

MR. CHAIRMAN: No clarification. Let him
speak. Are you yielding, Mr. Bhandari?

SHRI SUNDER SINGH
BHANDARI: No Sir.

MR. CHAIRMAN: He is not yielding, Mr.
Singla.

SHRI SUNDER SINGH
BHANDARI: Unless you ask me to sit down,
Sir, I will not sit down.

gafaw 89 we 5 favas fFHior B @
qIATaRoT g9 I1RT | 397 S9h 7 <1 BT B
Tl TTT, 5 IS BT BT Tl YT |

SN FEd © 6 Tex & g1 4 faea drs
fem wrar o | AT AR ? f5 S e g,
I TR BT & AR R M9 H q1T 7 2
SN A R v 1 RE F ST Wi 7 1 H
g AT g [P S THY T A<l Y&l Dbl AR
off, UISTIerT AT 8l off 3R UISiier 1w 7 814
P PR IHDT 9 914 & fold A [ ST B
DIRM TS & USRI BT WIS 841 AT | 89
HOGR ¥ | WIS 3R IR H GER 7 ga
BIT A1 ST AT Pl PR A A Dlg BIoATs A
BIT | fpT ST &1 aRRRAIRT H o 81 ...,

SHRIMATI JAYANTHI
NATARAJAN (Tamilnadu): Sir, he is talking
about the Speaker's election. He should not talk
here about what happens in the Lok Sabha.
(Interruptions)

SHRI MD. SALIM (West Bengal): That is not
the subject matter here. (Interruptions)



29 Motion of Thanks

SHRIMATI JAYANTHI
NATARAIJAN: Sir, can we talk here about what
happens there?

[30 MAR. 1998]

on the President's Address 30

2l fUBd IR 91 ¥ @ 8% IR T9ET SER 9
SER M &1 8 & 8, Ig BNl BH SAd!

it R SEHE (TR USY) @ 3R e

FRM W 989 ...(Fag™)... by T &F

I TR 89 BT |

SHRI MD. SALIM: If they have to clarify
there position, let them clarify, but not in this
House. (Interruptions)

it ™ orewE : WiaR & golaR W A
AT T, I8 g ST & |

it gex R dert : g1 71 2, o9 9o
STgY | SR 39 SR ¥ WHR BT g4 59

SHIHCITR JaIRIT BN, R I8 o1 gall AR
EXD AT BT RUR SR e & v | garl |
3fTeih UQT PR & wY 4 Nl Il $6 SHIBH! B
URYS B @ Bl SMQ, $9 < H 89 T8l 8
U | U8 99 B 59 W P gAE § ad
Sl BT Qe A=Y Heed & | 3TdhI Uil 4, 3d
I A ST HT aTivg wRnfid gaT € 3R SHaHT
U B AIP BHP] ol © (b IE e 9
S Sieall @i, & Al Bt ghd
PR P U AT BN, ITDT ARG 7 3R
Fel W I8 WET U1 7 BN ug fh S

I T TP W AT & g8 PP AR

g =¥ 918 % MR WX YT 8M aren

UIfetfeaT & Siia -T8] 1Tl | a8 A AR HraT
aret ft e 8 8iR acda™ wer #=ft ot 9
farearT &1 Ad Sfia & 916§ Juwae fear o
T8 39d g8 I WEATT & qIdTaRT H & RBR
BT B 3R T BT B T dTed & |

31 ABAN ¢ b ST I faear
T I YT §AT- U8 Yo SHIshICH [SHIC & 3R
SHIbfeHs  SHIBCE I | o =Yy ar 1 #
ITERYT <A1 e g | Rulifiés & f6 wgRs #
HqES 39 d1d &l @aR AR [ AR STar
udl @ WHR B fIear wd g 8 W
et uRug & Sureer MhaR wwH Rrad a1
WW@WN was hacked to death. 6
QN I B fBan | § g8 S g o sy
Hovene

SHRI C. P. THIRUNAVUKKARASU
(Pondicherry): All the six people are unknown.
I am sorry they have no connection. All of
them are unknown. Motion for the same not
ascertained.

SHRI SUNDER SINGH
BHANDARI:  Maybe. 1 am not
connecting this with anybody. I'am just

narrating the incident.

SHRI C. P. THIRUNAVUKKARASU:
Don't imput motives to the Government there.

7} Yax g WS : gHP! A © & fUoe
el & 0 Bg SuwEAN & WA I Ue
VSHRBRR SRS &1, 1 &1 SE-97 8 )

YT PRA B PIN B ML ® | H 9 Fa=
A et BT b TSIRT BT A Tl B,
TIell

JHTR © , 98 WA 81 S | H g8 W
Soold BT A 6 39 aR F dle A
THET H dIEIRMSUH WhiH & Adita Sl 42,215
PI <1 BT A aTl 2, I8 WA INY Had 8
3R Hd IR H S g9 e w1 f5 g9
PSNETE W F feww a1 fJalka
T ST, SH@ Vs agd IS gid g8 © |

Ig 9d wa 7 fe vsfifefea oix
BRI UTa e Bl b IR H &H R
A TR & 1 faR &1 91y @ik wed
S wrgRRRrel ¥ gnl, vsfifiRgefach
TfthfRrde gRfl, Ia & A9 SERIRM iR AR
< DI A G H D] Ggad Haa Herd |

ICUfe AEEY W AN T Al & TS
P I B S | 39 A AU IMSAT P ST A a8
Bl T AT Bl AR 3R THAT GRUI I8
IR HRY BT 5| § A9 § [ 59 Ib I
TR R B AT WA & 7 e S Wex Bl
Pl 1S TR Bl YH T8l BRAT M8
A g ffeT o1 tfeRen wed €, 78
IS 3R oY 7181 81 ¥el § | SR SR
YT H W I B 8, I [NeR § A ST BT R,
BTG IqH AT US &9 8T 81 el
HE| [Pl G Y DI BT T8l 5 | IRBR §RI
B 39 91d BT WIHR BT I TP N IR
HeH 2 | facel @l A g 15 BT &Sl B
A g | el N ud IR
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g 14 A g [P I8l W b WRBR BT AT
& o Teb 9gd a9l v & [ (el @l 0
T Pol ICC-8S &l Sy | 3 G & fob g
WHR J I AEIGT P IAAAYOr § 3
Bfciec @ W Wer wx foar g |
..(TAIT)...

oY AT el : MY T & FT Y 1
AE SR | ...(GLH).... SISIYT 39T qré=R
2| ...(TaE). .

ﬁw&uéh@dﬁyi ol daaa g
R W B B ST N KA N i DY
RGO EN AV

T1. 18, A& g (Y yewr) ¢ S A
B AT BT GESAT 8] Sorm ®© |
..(TGHT)...

it gex g Werdl : MU U TR Y JI IR
ST | (@) § SR w1 T e g |
.(@FET)... § A€ e Vel g [ ugel aR H 0
BT SIT | ...(Tae)...

S, 15, e} gre : ALY 3 ot derin
P I TS BT E | ..(FIIF)....

MR. CHAIRMAN: Please sit down.
...(Interruptions)... ~ Please  sit  down.
...(Interruptions)...

<1 A | R o R 2 - | o) et B
.(FIH)... TSN Bleag & |...(aaem)...

off TRi1 3rgWe : g8 d7 3ET & AN A’
g, S T AT B AT T A S | ..(HILH)...

T A d TN : A8 " T |
. (FELT)...

oft _fH 3rEHT : T8 B AT PE W E |
..(TFIT)...

MR. CHAIRMAN: Please sit
down...(Interruptions)... Please sit down.

1 [ ]Transliteration in Arabic Script
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sft ”ffw emwe : g8f A am AN @ E I H
It @) 91 el B @1 g | ..(FHH)...
QT AT R E | ..(aaET)...

#} gex e Wit : g7 ol ol F A
H AR AT AIGA © | ..(FIHTH).... I5FTeAl
@1 faare W U 9gd g1 fadrg &1 fawy a1
O © ...(TAHTH)...

Telangana people have voted for TDP and
rejected others. (Interruptions)

ot ity srgwe O AuE I BET R
...(TA)...

it Aieme Wel : g rfRRar ot der
B W R, I8 BH @I B Ad W R
().

@ 3w s U el O tanbe dasa 54
LAl oy de S e (s =
it wurafa R« derY <i ey Aifery |

A e f e : § wHeran § 6 59
I B FIRT TR B 9N B qorwad
IO B g T 99 | I Ty e Uiy
o WHA E | R SOR $Y AR fear o
HHdT & T hdel TR S IR B 3BT AR
et Bl S Sy ? # wwsr § {6 g9 ard
TR fIaR g1 anfed |

Tl AR | g g Ry @ Tt
P12 | H IADT Ioold B T @ | &1 g9t
AR T8 8 | qradid | gt Ahret ST Favar
g 3R 39 9! TAfR=T F MR R B
BHRAT AR | S Tferded 8, S AIeTd gvs a9
T € 39h SR Ahdl H HEH IS B STHd
T TAT P BT I IR o a1 oMY |
9P Uifafedel RSS9 wR 3R R
iR o o+ wmed € f6 o & enfy ek
IEECINEARCIEER SR CR RS IS C s K

Mg qfth B! W 91 Pl TS 81 WD 2
6 wed ggd Sl BRI ufeets SR
Rew 2 S9a! oftre vl a9 &t
# I ST ©
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9P foTy B9 9 919 BT Fa=ed] HR-1 g fh
qfecten fSREGRIR & A1e™ 3 8 ST, Il AT
g i Al 31 =T € 6 9 A I g |
e SA I Bl W GRN B, fh 399 I8 e
P I
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TSI | THRT Bl 3R G HIATE Al - YTHI0T
&1 3 8l AR BI =T 89 BN | I§ 98
SICRIEA

IR IS Bl So & ford e &t a1a
BT AEMRH U S 7 Sl AT Bl

T H UHdTaR e Hdex TR 40 TRIC
TP BT GAT T/ S el © 3R Jeram
ST @Ry R 9gd g1 UTgeeE 8 1 9Ny
Jpded gl g98 9 ¥ | Fife 919 8 Aeg
BT AR A1 Ty &) @) arsSfthhe
AF THR A B ARY | S IR B 93 IEd
9% |E! AMH! & U Te] Ugd Sl § SHferd
AP ASSAMBbIT B SR & | TN
MENRIHIHI $ A H 98 7eS < AhdT &
IR ST anfe VA & § et mafirear &
S AfEd | g9 39 9 B 0 G0 § P
Srenfratexor & fory, aror sienfirateor a1
g Menfratee & o v e Ja ot
Ty WY Ireyfer S & SiiTyor § Y S 8

g [ F AHA A RerdeH, S
Rorder &1 gardt foareEls fed & 4 o
g e B o SR AThe seHd Sl
ReaR &= &3 W | & =mean g & aomm
WRHR 39 FaTd IR J:aR &R, g 31eqg
PN 3R I I &b g9 & o R S
P ford o g N e a1y | IoIY 59
b 89 UPHeH A STBI AUT HHCRE $
STl H AT PR TP ATCe BRI DI BRI
B | I8 TEI BI1 A1MRY |

H I8 iR g W Scoig PRI A8l § &
ST AR fordT ¥ %e SHIC 81 %81 8, &1 WUl H
B B ARSI A ATRBI 8 | U WY 37 b1
2 1P q ABEN © fb I8 Wl a9
TEE H USI g5 WS V81 B | IqPh HSRU B
e e, wRY Hafeds 98 ¥ 1 R
e 31 dTell Bdal HI TR B I Al
TEl, ¥ U HaTel Tl B Vel ¥l H A
I TRHR & BN FHA dhT 39 U5 W
&I < 3R o % &9 for i 4 98 <1 15
ARG T TS A fored # ©H B aren @
a6 ford g9 F1 Il Fdrd 9o 8, R/
R g3 Wbl & | U8 agd A1aeqD & il
3D TSI 3R I & fhal W, T-T &)
qIop! ISt UR ST | HEIS, Tiai & ford o~
& RISTITE B v {1 BT

e SR aifard et Riem I8 aga
rawad & | e @1 goie i Y, BIAife
HIYOT 1 98 IR 81 gD 8 b 6 U
TP B T8l Ugd U & SR dH WRBR
3P N TRIR B < 7 39 feen # a9 YRR
{ 97 BT AT BN 95 T9T o9 39 AR
<2 P18 Db © | Rren & forl wpet wiem &
HI-AY FAIfICT 3B Yhed TR W) &
AR &% 9 | | F BN W g Al
AIESID Tl Bl R® Shedl & AR AH
Tll 1 RIS IR AN T HRI™AT 81 X8 T2 |
B B AR B I8 I 9o Id THR 4 UG
EEIRICE

Hifgenaii & ford +ff w8 =on & = §
o AT WR dd Fgen Ruen & soh | §
ST W PR g IR =78l g b TR
9 WRRl W IS I | SN Aredn g 6
WHR 9 AMd d I AT F AW TS |

IRigeST IR Uiferamic § RS9 &1 9aTe

SHRI SOMAPPA R. BOMMAI
(Orissa): Sir, if the hon. Member yields,
I want to submit a very important thing.
... (Interruptions)...

MR. CHAIRMAN: Can't you wait till
he completes?

SHRI SOMAPPA R. BOMMAL: Sir, 1
have only one thing to say.
...(Interruptions)... Sir, he is speaking on
elementary education. The Rajya Sabha
has already passed a resolution making
elementary education a Fundamental
Right. This subject was also referred to
the Select Committee. The Select
Committee has recommended for making
it a Fundamental Right. But, that has
been omitted in the President's Address.
...(Interruptions)... That is why I want to
know about it.

PROF. VIJAY KUMAR
MALHOTRA (Delhi): He can speak
when his turn comes. ...(Interruptions)...



35 Motion of Thanks

SHRI SUNDER SINGH
BHANDARI: I have just touched the
issue. He can explain the issue.
...(Interruptions)... If it is done it is well
and good. Much remains to be done.
That is also a fact. I am highlighting only
that aspect and not. the other one. ...
(Interruptions)...

Afgen Safal & forg fae 9@ & 9a
qeMied U St 4 ®El 8§ | I8 984
maed g | oS &9 @l arsseivry &
I SR & | HS U YRYST RE MW & Sl
I -STTS & 3R T8 W P IR H el
BT IR W TR ST FHhaT 2 | M9 5F qbh
TH HHIIM fSTHR 39 TRATST BT SMSSEIBTE
B W9a T8l g | H =wear § 5 g9
AMSSEIBHIT & BH H W Seal ol MY |
B A U 98 IS AaTIDBAT & | P o
B 41 el AT 2 3R H AHI g [ WRDPR F
ERECISRCa I G 1o - ol R & - e o]
YfeRY & AT gHh1gal b1 AT HRareR
20 g IffaR<h Ab Uy w8 I,
96 foy g9 &l | § S g 6 aga
Il U™ B | Afpd R I® erie it
Gafthel 81 1T A1 IHBT Igd T4 BT | IFH
R FIehTeT ST BT |

oG 4 a1l Hfied 2t Serl & fog
T4 WHIU T | BT W HHI gAaveHT & forg
it Srat w1t wrfes 4t uics, Aagd,
BAE MY, X AR AT GaAT Shiaarol afed
qoqd o & &7 ¥ Yol e & fog gafa
HIST H TR g DI ATLIRT ¥ | g
# Hfvcd 1 g il dd gyt el Ry
3R 3 Y=gl # d 39 Al Pficd goe dx
Thd & | BRI gavcic o i oexd 2 |
afbd WRY sOeHcd B9 @, ol
SRR Bl Bleed 8, U SHHT U ST
BT 3R BAR Tled Sadudc H SHdl 984
AT AhT B

SN & &8 H wod TR & BRI
9gd 984 © 3R IUNURT Bs TR $HD IIBR
H PR SUNT WIfid B BT SoATE @l
30 £ | 31F Txd & T Sl & 39 WRBR
USHFRE SR &1 89 RIPCISoed | b
BT P IR H A
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Fifh 519 TP &7 SSREIfoRed B TawR 8!
e B 3R 4 Sfied g AT Ied &
STP foTT B Hroifael UaT el BT al

SPT ST 8] g1 2 |

sfeeud R N v qara © 1 9Hel US|
AT A IS & | B9 SER AT SR Bl Al A8
FRUIILE | DI 7 Bl I 8H AG
SeRURT BT 399 | e anfgy arfes sa
AT BT &H T R AP |

fgwm M e USRI Fgl g AR des
ARGE § YT WA 971 V&7 § | oifed drd
HHISEIS &b TRIUIE H B 97 MY & 99T
U IS 8] 91 Ahd ? Ugiel ddf 99+ aTel
T+ <3N §9RIT B 31X “3MUeh” & 3R U=
d B! BT I R H T gU T | 3
gAGT WY 39 o H v &< anfe anfd &9
U ARG TSH DI AS! HIFA Ul B
[P |

ST Re F e IR wwsitan {6y 3, frot
afthar § IR U9 SAMERY oM BT I
9gd WAyl a1d & | e 59 faem A o
TG DI I8 TS| ATLIDT 2 3R fFgwIH &
B gfth B BH IR HAT TR & b GRef
P ER | BIs B4 781 2, fHell I & A
SH DI SR Tl 8 3R g9 A H d (fead
BIHY ¥E 9&hd &1 R oIl gHuaiT vae &
3 U] U4 & a1 oS gHudlT 8l 8l
2 | 9T it Bl o 9§ dfd @ S g 1 H
TS §ih ARBR 39 A H STea] HH ST
3fIR 31T 3MEH! B (ST AMMB  §HRALT Fel
3t Tl 81 39S oIy W eravemy o |

el fadae @ gat ff gF T Hgg T
gl W FHe g fb o I 99 | 1eT
BT ol B TR 99 AlbUTe e, elldburd
fagrae & ar # Tl Exll W& 21 IR FEl T
Fel M Qe o, W wrferamic &1
et @ 8 @ aolg | I8 " dacd]
BT | H AT § [ 89N WRPR 9 91a 4
fIape W 74d v @ b ares e 9
TP EXP  ARD AU b SRN P Ifad
T =Ry ufeetd Ruerefead e &9 wad
g 3R 1 ATl BI STea] | STeal U BT B
TH AN A HhIsH WeR & | I8 ol fa= e
Tl & PR &
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A | el Al e SIS 81 AR dlol, Pel dl
B9 H8 9 (b I8 I8l T 81 TT § I8 AR
Ted & A1 I8T I 81 TT § I8 JARIY Hel Alfad
B3N &, 3! R Ufecisp st A A ReRR a1
@ SeRd B 1 e, #Rwr,
forfiegore, o difdfeed ¥ disi gama
JUR BT AR B qHAI e | R A A sHaR
g, SO HWR Bls JoHeAr ST T8 2 | Afda
9P 918 M Y ARMU IS 21 YT | U 3RIT AR
2, AT |1 EH a1 T e B U go awe
S SR oFR 98 gAd e A E dfd ax
o <11 werdT @ 99 ARl & Ifeid R A
|G g AU AT WGH Bl SIRAN | BH DI
g7 e 3 Rasfrai gerdh 81, o @ 99
e & I Bl S8R R &9 & 5 guH
SRR T g A e Tl & g el fman
TN A BT 89 SIP gag | 9 g8 Ul
fShaer @ &8I, I8 BRI B BT 8l, I8
ATHUTE DI ST DI TIRAT &, Pl 4 Hal
B9 9 AEC H U JMMUBT i TS | U
Mt HHEt 3 A1 39 9ol | g U |
B9 51 GEl DI AT BRA DI DI B | H
FHIT § 6 3 U fawa £...(aaem)...

SHRI NILOTPAL BASU
Bengal): One specific question, Sir.

MR. CHAIRMAN: No, no. He is not
yielding ...(Interruptions)...

(West

He is not yielding. Please sit down ...
(Interruptions)...

SHRI NILOTPAL BASU: He is not
yielding because it is very uncomfortable
for him ...(Interruptions)...

B IR% Fed BT O AThNa fhar & A
SIEINESCIN NI HEDE K RE RS R R I
el BT S 39 <9 b Saoad well @ R%
I & R H A8l g f6 ART 98 U &R 3
Tl HEIGT BT 59 AT % T e=arg
IR 9IRT B |

Sgd-9gd gaqic|

SHRI SANATAN BISI (Orissa): Sir, 1
have a point of order.

MR. CHAIRMAN: What point of
order?
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SHRI SANATAN BISI: I am paying
full respect to Shri Bhandariji and other
Members. But, since this is the House of
elders, whatever discussions we are
having here, must be had as per the
provisions of the Constitution. Article 87,
sub-clause (2) clearly enumerates,
"Provision shall be made by the rules
regulating the procedure of either House
of allotment of time for discussion of the
matters referred to in such addresses."
So, my submission to the House is that
we should discuss only those matters
which are referred to in the Presidential
Address from paragraph 1 to 43. The
matters which are ancillary, matters
which are disputed, matters which are
connected with other things should not be
discussed. Am I correct, Sir?

MR. CHAIRMAN: I am told that rules
have already been framed. ...(In
terruptions)...

SHRI SANATAN BISI: Ours is a
House of Elders.

SHRIMATI JAYANTHI
NATARAJAN: I am not elderly.

MR. CHAIRMAN: Mr. Sanatan Bisi,
please see rules 242(1). It says: "After
the member who moves a motion has
spoken, other members may speak to the
motion in such order as the Chairman
may call upon them." I have called upon
Shri G. Swaminathan.

SHRI SANATHAN BISI: I do not
dispute that, Sir.

MR. CHAIRMAN: Then, what is your
point of order? There is no point of
order. It is disorder.

SHRI SANATAN BISI: Sir, my point
is this. Article 87(2) says: "Provision shall
be made by the rules regulating the
procedure of either House for the
allotment of time for discussion of the
matters referred to in such address".
Therefore, only matters which are
referred to in the President's Address
should be discussed and not any ancillary
or extraneous matter.
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MR. CHAIRMAN: There is no point
of order. Mr. Swaminathan, you may
begin. ,

SHRI G. SWAMINATHAN (Tamil
Nadu): Mr. Chairman, Sir, I am thankful
to you for having given me this
opportunity to second the Motion of
Thanks on the President's Address, so
ably moved by the senior leader and a
colleague of mine in the Rajya Sabha,
Shri Sunder Singh Bhandari, today.

Before coming to the subject proper, I
would like to point out one thing to the
hon. Member who has just raised an
objection. His objection is that one
should not bring up issues which have not
been referred to in the President's
Address. Sir, it has been the convention
is our House that when we give
amendments to the President's Address,
we refer to things which have not been
mentioned in the President's Address,
this has been the convention. If the
Member had gone through the list of
amendments to the President's Address
given notice of by Members, he would
find that they refer to things which have
not been mentioned by the President in
his Address.

Therefore, I would say that my able
colleague, Shri Sunder Singh Bhandari,
has raised certain matters which are very
relevant and which could not be referred
to by the President in his Address for
want of time. Hence, I think it is very
relevant that we should discuss certain
other important things also. I hope the
hon. Member would see this point. As
you know. this is a House consisting of
very senior Members belonging to
different parlies.

Coming to the subject, there are many
subjects which have been referred to in
the President's Address. There is also
some confrontation which had arisen. I
find it very strange that people in the
various fora and even in Parliament,
particularly, in the other House,
Members have mentioned that from, 29
parties in the Eleventh Lok Sabha, we
have now, in the Twelfth Lok Sabha, 42
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parties. But when I took up the list and
counted the number of parties in the
present Lok Sabha, I found that the
number .was 39. I do not know whether
my counting is right, or, the number
quoted by them is right. They say that
the number is 42. I have not counted
Independents, Nominated Members, etc.
From 29 parties in the Eleventh Lok
Sabha, the number has gone up to 39.

It has been mentioned that many
smaller parties from the various States
are getting ingress into Parliament. It has
also been mentioned that representatives
of smaller parties have also been given
Cabinet berths. It has been said that even
a single member party has found
representation in the Cabinet. Reference
has also been made to the fact that as
against the thirteen-party coalition, we
now have a eighteen-party coalition
Government at the Centre.

Sir, my humble submission is the
politics is now going to the people. As
you know, earlier, the Congress was the
largest party. The Congress had fought
for the freedom of the country and it then
represented the ambitions and the
aspirations of the people in this country.
But now, it appears that different people
have got different ambitions. Therefore,
politics has to go to the grassroots now.
From parliament, it goes to the State
Legislatures. From the State Legislatures,
it goes to the Panchayats. The domocratic
aspirations of the people at the grassroots
are reflected in the respective State
Legislatures. These aspirations, in turn,
have to be reflected in Parliament also.

Therefore, it is very necessary that
politics should go to the grassroots. It is
also very important that the opinion of
the people from the grassroots—maybe a
minor opinion, maybe a small opinion—
should find its place at the level of
Parliament.

It is not that only is our country, we
have a coalition Government. In most of
the countries, the coalition era has come
about.
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Another important thing we find is that
in many countries, the sub-nationalities
have their own fora. Take, for example,
the USSR. It consisted of many linguistic
sub-nationalities. These linguistic sub-
nationalities have their own independent
States now. Then, we have Yugoslavia,
many independent States have been
formed now. Even in the British Isles, we
find that it is no more one Parliament.
After Mr. Tony Blair became the Prime
Minister of that country, he gave sanction
for another Parliament, a separate
Legislatue, for Scotland. Consequent to
this, the people of Wales are also
demanding a separate legislature. The
aspirations of the people of Wales were
voiced in the British Parliament through
their own party in the Westminster. They
now want a Legislature of their own for
that particular area.

Sir, you take Canada. The hon.
Governor-General of Canada is here
today. It is very well known that even in
that particular country, one particular
State, by name "Quebec" which has its
own separate Constitution, wants
independence. So, there is bifurcation of
various countries. There are aspirations
of people in various forms. It is also
happening throughout the world. So, my
personal feeling is that if you really want
democracy to function and if you really
want that the country should be united
and it should not get bifurcated, as it
happened with the USSR, the real
aspirations of the people should be
represented. I think my Marxist friends
would pardon me. It was said that the
USSR was one nation where under the
Marxist-Leninist Party, they had solved
the problem of linguistic sub-nationalities.
But we find that it could not be solved in
the Soviet Union, and many States have
come about because the real aspirations
of the people were not represented at the
highest forum. This happens. I personally
feel that it is all the more good that more
people should come here and that more
parties should come here. We have a
coalition Government in the country. As
the hon. Prime Minister once said,
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Bharat Mata has natually got many
languages. Even though she has got one
space, as has been said by Bharati, she
has many languages, many kinds of-ethos
and other things. The Prime Minister has
said this in Lucknow also. So, my
personal feeling is that it is not one we
have to regret because many parties are
coming about. We have to go through
this experiment of a coalition government
for more time. We have to see that it is
representative and that it functions so that
the country's unity is protected. I
personally feel that it is good, especially
so because I belong to a State party. I am
very happy that we are representing. A
long time after our able leader, MGR, we
have four hon. Ministers here who are our
representatives in the Cabinet. Naturally,
Sir, it is in our own interest. We are happy
that we are being represented. Two
Cabinet Ministers and two Ministers of
State are here.

Another matter is that the parties
which are coming together and forming
the Government, are raising many mat-
ters. They are demanding ministerial
berths. There is an accusation that the
AIDMK Party or any other party which
is coming together has got its own de-
mand. They want ministerial berths and
that they want the matters of the States to
be taken up. It is said that these pose a
problem to the Prime Minister to com-
promise on all these things. It is said that
the Prime Minister has to decide about
the ministerial berths to be given to a
particular party. But I personally feel that
when you have a coalition, giving
ministerial berths is not the prerogative
of the Prime Minister. It is not a one-
party rule. Several parties have joined
together in this coalition Government led
by the BJP. Naturally, the parties which
have joined the coalition as partners, give
strength to that party to form the Gov-
ernment. Naturally, the parties want as
many ministerial berths as can possibly be
granted to them by the hon. Prime Minis-
ter. I do not think that there is anything
wrong in a coalition partner asking for
ministerial berths. I do not agree with
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those who accuse a party for asking for
ministerial berths. They ask, "Why should
you ask for ministerial berths? Why should
you create problems for the main party at the
Centre?" Even a very respected daily, The
Hindu, wrote a sub-editorial or a main
editorial wherein it said, "It is right on the part
of a coalition partner to ask for ministerial
berths." It is not entirely the prerogative of the
Prime Minister. It is the prerogative of the
combined parties to say who will be a
Minister, who will not be a Minister and
which Minister wil.l have which portfolio. It
is the prerogative of the total combination. I
do not want to wound my able colleagues in
the BJP. But I want to say very clearly that it
is not the prerogative of the Prime Minister
alone, but we have also got a right to ask for
ministerial berths.

(Interruptions)

That is a different thing.

SHRI C.P. THIRUNAVUKKARASU
(Pondicherry): I am saying about who is
entitled to be a Minister.

SHRI G. SWAMINATHAN: Who is

entitled?

SHRI C.P. THIRUNAVUKKARASU: I
will tell you later who can become Minister.

SHRI G. SWAMINATHAN: I do not
understand this.

SHRI SURINDER KUMAR SING-LA: Is
the purpose of your asking for a review of the
Constitution to define a  coalition
arrangement in the Constitution? Is that the
attempt of the review of the Constitution?

SHRI G. SWAMINATHAN: I do not
know exactly what he means. I do not exactly
understand what he means.

SHRI SURINDER KUMAR SING-LA:
They said the Constitution is being reviewed.
(Interruptions)

SHRI G. SWAMINATHAN: The party is
entitled and it has a right to recommend to
the Government as to which portfolio is to be
given. Ultimately it is
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for the Prime Minister to say whether he is
able to give it or not.

SHRI CM. IBRAHIM (Karnataka): We are
happy that you are speaking the truth.

SHRI G. SWAMINATHAN: Sir, they
should not say that we should ask for this or
that. (Interruptions)

SHRI TRILOKI NATH CHATUR-VEDI:
Sir, I do not know why a fun is being made
about it. He is making it very clear. 8% H S

98U il & A1 TP bl & fF 8 I8 W
MY , I BHRT AMSY, g Hecll & [ &4
g HHRT AIBY, 3NMYD! VRIS R ¥ goTfed
Ifgd ?

st HIEHE Felld : Y sUdS 94 B 3R
HIP! IEY T 2 ...(TIIH)...

it Bt R Agael : I8 gdds @l a1
Tl T, I8 1 &9 It Jgall Bl ad R IB T |

st fwp ® Wl (SR URY) : T8
SETERTT B, SETENVN B MR : YTl el 81T |
T 1 SETENYT &, SCTENY BT A1 forar SIrar 8
, orere} <&l foram e |

CHAIRMAN: Mr. Swaminathan, are you
yielding?

SHRI G. SWAMINATHAN: No.

SHRI SURINDER KUMAR SING-LA:
Sir, ...(Interruptions)

st Brarast A1 agddt : ama st Fren, ot
T St B diee Y |

MR. CHAIRMAN: Mr. Swaminathan, if
you are not yielding, then address the Chair.
Why are you addressing the Members?

SHRI GURUDAS DAS GUPTA: Sir, may
I suggest a matter of private bargain may not
be made public?

SHRI G. SWAMINATHAN: That is what I
am saying. There is nothing private in that. If
there had been anything private, I would not
have made it public in this House. It is
something open. I have got every right to ask
and it is for the Prime Minister to decide.
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SHRI H. HANUMANTHAPPA (Kar-
nataka): It is a private bargain. Please don't
bring it to the House.

SHRI G. SWAMINATHAN: It is not a
private bargain. It belongs to the House and
to the Government. (Interruptions) I do not
agree that it is a private bargain. I have a right
to ask and it is for the Prime Minister to
decide. (Interruptions)

MR. CHAIRMAN: Mr. Swaminathan, are
you yielding?

SHRI G. SWAMINATHAN: I am not
yielding, Sir.

MR. CHAIRMAN: Then why are you
replying to them? Please address the Chair.
Why are you looking at them? Please address
the Chair.

SHRI G. SWAMINATHAN: I am not able
to make my presence felt, because my voice
is weak. Their voice is very strong.
(Interruptions)

MR. CHAIRMAN: Please speak.

SHRI G. SWAMINATHAN: These are
some of the demands that our Party had made.
We made these demands when the National
Agenda was being formed. I accompanied my
very respected leader to the meeting on 9th
March. (Interruptions) One of the demands
which wc raised in the National Agenda
meeting was implementation of the Interim
Award. (Interruptions) It is there not only in
the National Agenda, but also in the
President's Address. What we raised was
regarding implementation of the Award. It is
very vital to our State's interest. Our hon.
leader raised it in strong terms. She said the
Interim Award of the Cauvery Waters Dispute
Tribunal has to be implemented. That is a
very vital issue to the party to which we
belong. When our party extended support to
the Government, we emphasised that the
Award on the Cauvery dispute has to be
implemented. This is our demand and there is
nothing secret about it. We also wanted the
level of the Periyar Dam to be increased it has
already been cleared by the Central Water
Commission and is pending implementation
for a long time

due to non-cooperation of the Kerala
Government. Then, 69 per cent reservation
in Government jobs and in education. This
has already been included in the Ninth
Schedule. Naturally we wanted that the
Supreme Court should not limit it to 50 per
cent and there should be freedom for States
also to raise it. We have also said that Tamil
which is one of the languages should be the
official language in the Eighth Schedule of
the Union, 33 per cent reservation for wo-
men was also raised by our leader, reservation
for backward classes, nationalisation of river
Waters. These six demands were raised by
our leader during the meeting. When we
raised these issues earlier, it was agreed.
The question was with regard to the
Cauvery waters dispute. I don't think there
was any secret of the meeting. Sir, naturally,
the views of many parties have been
represented in the National Agenda, not
merely the views of the AIADMK party.
There are many parties who have given
support to the BJP Government. Every party
has a right to say what they feel about various
issues. When we had raised the issue of
Cauvery waters dispute and about the
Tribunal, Mr. Hegde, who is now a Cabinet
Minister represented the State of Karnataka
which has the upper riparian rights. As a
Minister from Karnataka, naturally, he has to
protect the interests of his State. If somebody
is there, he will also do the same thing. I was
there 'and I was a witness to all those things.
Mr. Hegde said that he has to protect the
interests of the people of Karnataka, the
upper riparian State. When the same matter
was raised, Mr. Bansi Lal, the Chief
Minister of Haryana, belonging to the lower
riparian  State, accepted it. Mr. Barnala
representing Punjab said that he belonged to
the upper riparian State and he would not
accept it. So, when there are many
...(Interruptions)...

There is nothing hidden in the national
agenda. The whole thing has come out in the
national agenda as well as in the President's
Address. It has come out in all the
newspapers. I am not saytog
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anything secret. Naturally when there are
many parties from various States, they would
take up their own issues and say on which
point they are not able to compromise.
Ultimately, a compromise has to be evolved.
It has been evolved according to our
understanding and our interests.  Sir,
increasing the level of Periyuar Dam was also
raised. Then, they said that they would
consider it. Regarding 69 per cent reservation
also they have accepted. I am very happy that
they have accepted all the issues which we
have raised. On behalf of my party and on my
own behalf I thank the Honourable Prime
Minister for accepting all the issues which we
have raised and they have found a place in the
President's Address. I will read one or two
paras from the President's Address. "The
pending legislation seeking to reserve 33 per
cent seats for women in Parliament and State
Assemblies will be taken up immediately. A
Development bank, the first of its kind, will be
set up for women entrepreneurs.” This is one
of our demands. "By synergising legal,
executive and  societal  efforts, the
Government will strive for rapid social,
economic and political empowerment and
uplift of the Scheduled Castes, Scheduled
Tribes, Backwad Classes and Minorities. My
Government will take all appropriate
measures to uphold existing percentages of
reservation in educational institutions at the
State level." They have accepted this
proposal. I am grateful to them.

The third thing was Tamil as an official
language. They said that the Government
would set up a committee to study the
feasibility of treating 18 languages at the
same level and include them in the Eighth
Schedule of the Constitution. This proposal
also has been accepted. They also said that a
National Water Policy will be evolved for
effective and prompt settlement of disputes
and their time-bound implementation. We are
very happy to say that all the important points
which have been raised by us and which are
relevant to the State of Tamil Nadu have been
accepted by the Government.
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These proposals have found a place in the
President's Address. Many Governments have
been there, many demands have been there,
many parties have represented to the
Government, but none of their demands has
been put up as forcefully as has been done by
my leader. ..(Interruptions).. None of them
has been accepted by them and found a place
in the President's Address. I am very proud to
say that we have put up our demands
forcefully and succeeded in getting them
accepted. No party which was there earlier
could get these demands accepted. I am very
happy we could get these demands accepted.

Then, another point is regarding consensus,
confrontation, openness and all that. Shri
Bhandari also stated about these things. He
has also mentioned this views. I would like to
mention only one point regarding coalition
Government, consensus and confrontation. I
feel that in the Westminster system there will
be confrontation, there will not be an absolute
kind of consensus. It is very difficult to find
consensus in the Westminster system. When
you are sitting in the Opposition, naturally,
you do not want your opponents to be sitting
in the treasury benches. Manmohanji,
definitely, under this system, has got a right
to expect to become the Prime Minister of
this country. Nobody can object to that. I still
remember what May's Parliamentary Practice
said. When you are talking to your opponent,
please do not talk within the Lobby, within
the precincts of the House, because there may
be some visitors sitting there in the galleries
and looking at you. They may feel that you
are not opponent to the Members whom you
are soft with because they are in the treasury
benches and you are in the Opposition
benches. It has said, not only you fight but
appear to fight. That is very important in the
Westminster system. I wish to inform the
hon. Prime Minister who says that everything
will be under consensus that whether he likes
it or not, he has to face confrontation. This is
a thing which he
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cannot avoid. No Prime Minister can avoid it.
Now, there is a party which is sitting opposite
to the treasury benches here, of a large
number of people in the Lok Sabha, sitting
there. Naturally, we have to accept all these
things. If you do not accept all these things,
we will not be able to run the Government.
The very system is based on confrontation
and unless there is confrontation, it cannot
exist. I was one who was against a National
Government which was proposed once by our
earlier President Shri Venkatramanji and also
by the present Prime Minister when he was
the Opposition Leader. People came and
asked me, "Do you agree for a National
Government? In this kind of confusion when
there is no party getting a full majority, when
a large number of parties have to join
together and form a government, is it not
good for the country to have a National
Government?" 1 told them, "I do not agree. I
do not feel that a National Government would
serve the purpose.” They asked me why I did
not agree. It is because of this. In a National
Government, who will be in the Opposition?
There will be nobody in the Opposition.
Everybody will be in the treasury benches.
Then what will happen to the country? If
there is any mistake committed by the
treasury, if any omissions and commissions
are done by the party in the treasury, there
will be the Opposition sitting there to criticise
you, to find fault with you, to see that you are
sent away from the Government. A National
Government will not serve any country and
that too, India. I personally feel that
consensus politics will be very difficult. Even
though I am very happy to have consensus, I
personally feel that confrontation may come
for which this Government should be
prepared.

Then I would come to a very poor subject
of an economist. The point I would like to
make here is this. When we had the Interim
Budget, I was extremely sorry to  the
mismanagement of the

[30 MAR. 1998]

on the Presidents Address 50

economy. I am very sorry to say that even
though the former Finance Minister comes
from Tamil Nadu, I have to be very strong in
saying here that the economy of our country
has been very badly mismanaged by the
previous Finance Minister for 1997-98. Why
do I say that? It has been completely
mismanaged. This Government has to do a lot
of home work. It will be difficult for them to
get out of the mire, of the economic confusion
that has been created by the previous
Government. I am saying this because (1) tax
receipts and non-tax revenue have fallen short
of expectations; (2) market borrowings have
become more than anticipated; (3) debt-
servicing has gone beyond what was
budgctted; (4) the total Plan expenditure, both
revenue and capital, has been less than the
suggested outlay; and (S) there had been a fall
in the industrial growth and slow-down in the
economy. The VDIS has a disastrous impact
on the collection of income-tax and
corporation tax. What was collected under the
VDIS was the revenue that should have been
otherwise collected. The so-called 'dream
Budget' of 1997-98 has turned into a
‘nightmare'. It was not a dream Budget but a
nightmare Budget. The BJP-led Government
has to set right the mistakes made during the
tenure of the previous Finance Minister. Many
reasons may be adduced for that: "I am not
personally  responsible. The kind of
Government we have may be responsible.
There had been no peace for me. Everybody
was pulling me in every direction. What can [
do". The main reasons for this adverse impact
of the 1997-98 Budget on the economy was
that it was too ambitious and even
irresponsible. The previous Finance Minister
has made sweeping tax cuts and projected 20
per cent increase in tax revenue which could
not be realised. I am very sorry to say that the
economy is in bad shape and I hope, the new
Finance Minister, Shri Yashwant Sinha, will
be able to set things right. Why am I saying so?
It is because of the fact that the people arc
suffering. There has been a demand recession.
There is no money
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in the market. Even the other day, it was
said that the business houses arc losing 40
per cent on their sales over the last year.
Everybody is in the red. I, as Chairman
of the Committee on Papers Laid on the
Table of the House, have visited 55
institutions in this country during the last
year. Out of 55 institutions, 45 industries
arc in the red because of demand
recession. People don't have money. I am
referring to what the previous Finance
Minister has said. He said: "Why are you
looking at the wrong things of my
Budget? I have done two things. Why
can't you emphasise on the positive
points?" Sir, what are those positive
points? The state of currency is one thing
and high foreign exchange reserve of 24
billion dollars is another thing. I am very
sorry to say that the state of currency has
to be beneficial to the country. Now, the
state of currency is like this. I am very
happy to know that the new Government
has decided to make an all-out effort to
stabilise the economy. All the exports are
diminishing. Nobody wants to get
anything. At one point of time, when the
yen was very strong in Japan, that itself
became detrimental to Japan. I don't want
to dilate on this issue. But my point is, if
it has a positive effect, to what extent has
it affected the economy? It does not
matter whether one dollar costs the
country 39 rupees or 40 rupees or 41
rupees. What is good for the country has
to be decided by the new Finance
Minister.

Another point is about the high foreign
exchange revenue of 24 billion dollars. I am
sorry to say that these 24 billion dollars
have not been earned by the people. It has
not been earned by way of export. The whole
thing has come to this country by way of
loan by the NRIs. They can withdraw it at
any time and go away. They have come
here because of the fact that you are giving
more interest to them. But it is a most
unstable kind of thing. It is something like an
advance for future interest. You have not
earned this money. You cannot boast of
these 24 billion dollars. You cannot say
that the
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receipt of 24 billion dollars has a positive
impact on the economy and in that way,
it is a positive point. I personally feel that
it is a negative point. You cannot be sure
of that money, it is not your money. You
have not earned that money. When the
exports arc languishing, how do you say
that this reserve of 24 billion dollars is a
fortune that you have created? The
former Finance Minister has mismanaged
the whole economy. It will take a very
long time for the B.J.P. Government to
set the whole thing right.

Finally, I will come to the extremists
activities in Tamil Nadu-the bomb blasts
and other things in Tamil Nadu-about
which we are very much exercised. The
bomb blasts in Tamil Nadu has started in
Coimbatore during the election time. I
think it was 14th February, 1998 when
Shri Advani Ji had to come to
Coimbatore. When he was to come to
Coimbatore, there were bomb blasts at
23 places and he was so lucky that his
plane came late. Sometimes, you have to
thank the Indian Airlines for the late
arrival of their planes. (Interruptions)

AN HON. MEMBER: What about
Jayalalitha?

SHRI G. SWAMINATHAN: She was
not scheduled to be there. Now, when she
was not scheduled to be there, he would
say that she knew it that there would be a
bomb blast and that was why, she was not
there. (Interruptions) The point is: my
leader is very wise. They are attributing
more wiseness to her than what is
legitimate by saying that last time when
Rajiv Gandhi was there, she did not go
there because she knew that there would be
a bomb blast. Now, they arc saying that
she did not go to Coimbatore because she
knew that there would be a bomb blast. I
do not know. She is a very wise lady. The
point is: as a leader of a team of my party,
I was sent to Coimbatore two days later.
When I was asked to go to Coimbatore
with two, three former Ministers, as a leader
of the Fact Finding mission of the
ATADMK
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party, and when I got into the train, I was
really surprised that there was nobody in the
train. There were only three, four persons in
the whole first class compartment. There arc
50, 60 scats in the whole compartment. But
there was none except four people. Only two
of these Ministers and I were there. And then
I found that nobody from the Ministry wanted
to go to Coimbatore. There was a great scare
that was created about the bomb blasts. The
bomb blasts took place at 23 places. Had Mr.
Advani come on time, at 3.15 naturally
thousands of people would have been died.
What happened was, not only near the
rostrum but all around the rostrum, people
were just going and running here and there,
everybody would have killed. And there was
a car there. In the venue where about 100 kilo
or 115 kilo explosives were there; I had the
great opportunity of seeing that. The police
officers said, "Don't stand for long.
Sometimes, it may burst and you may become
a casualty. That may happen, Sir." Not only
that. What has happened in the hospitals?
People would go to the hospitals. There also,
there were bomb blasts so that patients would
not be taken there. It is inhuman. Even inside
the hospitals where people came in
autorickshaws, they were chased away. That
was the most inhuman thing that happened in
Coimbatore. Thereafter, Sir, the most
surprising thing was, there was a similar kind
of finding near my place. I come from
Thanjavoor. Near my place, in a village,
Salaimangalam, where there was a rice mill,
some people found that some children were
playing in a ground where the children found
something very funny. They went there and
picked it up and the thing burst injuring the
children.

Similar things happened in Madras. There
was no police. There was nothing. No
information. It was by sheer circumstances
that the people found that those were bombs.
Like that only, it happened, Sir. Then what
had happened? Sir, since the last month, till
today, there was bomb blasts. Yesterday also,
there was a
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bomb blast in Madras. ...(interruptions)...
Wait, wait. I will come to that subject. I know
that you will raise the subject. Sir, it was on
20th....(interruptions)... 1 will come to that. [
know because the subject is very interesting
for you; I will come to that. I have come
prepared. ...(interruptions)... There were
gelatin sticks and detonators in Madras on
29th and they have caught some people. The
question was raised yesterday. My hon.
friends were saying yesterday that there was
one Fatima Beevi; it was flashed in the news-
papers— that lady happened to be an ADMK
worker or, say, some important person of
ADMK. "The owner of a house, Fatima
Beevi, belonged to the ADMK." The Police
said that four extremists were hiding there,
and she was caught. And on TV belonging to
the ruling party of Tamil Nadu, they showed
not only that lady, Fatima Bccvi, but also the
card. Sir. The ADMK-card became very
famous. Only we, the Members, know what
the ADMK-card was, what is to be there and
all that. My leaders photo would be there. But
they publicised that this was the card that they
had found in that place. It is a house....(inter-
ruptions)... It is a house. Sir. ...(interrup-
tions)...

SHRI C.P. THIRUNAVUKKARASU: She
belongs to ADMK. She belongs to your

party.

SHRI G. SWAMINATHAN: I accept that;
she belongs to my party. She belongs to my
party. ...(interruptions). She belongs to my
party. ...(interruptions)... No, no, no. I don't
say, forged. I dont say, forged. I said, the card
was shown. She belongs to my party.
...(interruptions)... Sorry; she belongs to my
party. I don't deny that. Sir, my party is a
monolithic organisation. ...(interruptions)...
ADMK is a monolithic party. It consists of
1.25 crores of people in Tamil Nadu. It is not
a small party. It is not a small outfit. And this
lady rented out the upstairs of the building to
some people and she got Rs. 1,500V- per
month. And the ruling rate is ten months'
rent.
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She got Rs. 15,000"- @ Rs. 1.500/-.
Those people brought in some boxes and
kept everything there and they were just
going about and running away. Suddenly,
the police came and on interrogation they
found that they were in her house. And
consequently, the ADMK was also
brought in all these things! Sir, I would
only say that Fatima Becvi belongs to the
Dravidian Party. Dravidian Parties have
been there for a long time. Dravidian
Parties have been very sympathetic to
wards the Muslims. That is there from
the time of Pcriyar EVR. Fatima
Beevi..... (interruptions)...

SHRI C.P. THIRUNAVUKKARASU: Does
she belong to the ADMK or to the Dravidian
Party?

SHRI G. SWAMINATHAN: Dravidian
Party, Sir.

SHRI C.P. THIRUNAVUKKARASU: No, It
has been accepted by Jayalalitha, sorry, the
former Chief Minister, that she belongs to
ADMK. You please look into the newspapers.

SHRI G. SWAMINATHAN: No, no; I don't
object to it. She belongs to ADMK. She is a
card holder of ...(interruptions)... The point I
am raising is ...(interruptions)... She is the
owner of the house. She is an ADMK
functionary. There is no doubt about it.
...(interruptions)... There is no doubt about it.
Sir, the point I am raising is ...(interruptions)...

SHRI C.P. THIRUNAVUKKARASU: Why
was publicity given?
1.00 P.M.

SHRI S. PETER ALPHONES (Tamil Nadu):
This particular Ayesha is supposed to be the

culprit. She has been hiding in that house for the
past six months. (Interruptions)...

SHRI G. SWAMINATHAN: Let me speak.
(Interruptions)... Let me say what I want to say.
(Interruptions)... Let me say what I want to say.
(Interruptions)...

MR. CHAIRMAN: Let them say. Why do
you become a victim of interruptions?
(Interruptions)...
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SHRI G. SWAMINATHAN: Sorry, Sir.
Let me say what I want to say. I will only
take five minutes more. Let me take five
minutes more and I will conclude. I am
concluding. (Interruptions)...

MR. CHAIRMAN: Pleased sit down. Mr.
Swaminathan, you are a very seasoned
Parliamentarian. Why do you become a
victim of interruptions? You should talk to
me, not to them.

The House is adjourned till 2 o'clock.

The House then adjourned for
lunch at one minute past one of the
clock.

The House reassembled after lunch at four
minutes past two of the clock, Mr. Chairman
in the Chair.

MESSAGE FROM THE LOK SABHA
The Income-tax (Amendment) Bill, 1998

SECRETARY-GENERAL: Sir, I have to
report to the House the following message
received from the Lok Sabha signed by the
Secretary-General of the Lok Sabha.

"In accordance with the provisions of
rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, I am
directed to enclose the Income-tax
(Amendment) Bill, 1998, as passed by
Lok Sabha at its sitting held on the 30th
March, 1998.

The Speaker has certified that this Bill
is a Woney Bill within the meaning of
article 110 of the Constitution of India."
Sir, I lay a copy of the Bill on the Table.

MR. CHAIRMAN: Now,... (Interruptions)

SHRI GURUDAS DAS GUPTA: (West
Bengal): Sir, the new Government must be
told about the Parlimentary niceties. In the
morning also, we raised it. Just have a look at
House, at the Treasury Benches. Not a single
Member who is a Cabinet Minister is here to
listen to the debate. It is fruitless....(Interrup-
tions) Please adjourn the House... (Infer-
ruptions)



